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PUBLIC ANNOUNCEMENT
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FOR THE ATTEN
RELEVANT PARTICULARS
1. [Name of corporate debtor Shree Nagai Devi Sugar Private Limited

2. | Date of incorporation of corporate debtor |19th October, 2011

3. [ Authority under which corporate debtor is| Registrar of Companies, Mumbai
incorporatediregistered (Ministry of Corporate Affairs)

4. | Corporate Identity No./Limited Liability U15122MH2011PTC 223251
Identification No.of corporate debtor

5. | Address of the registered office and principal | Registered Office: CSN 570/A, 573/A, Krida
office (if any) of corporate debtor Bhavan, Nandurbar, Dhule — 424001,
Maharashtra

Principal f Works Office: Heera Business Group
Krida Bhavan Building, Behind Municipal
Council, CSN 570/A & 573/A, Pardeshipura,
Nandurbar — 425412, Maharashtra

B. [Insolvency commencement date in 5th August, 2026
respect of corporate debtor (order received on 06" August 2026
7 | Estimated date of closure of insolvency | 1% February, 2027
resolution process (180 days from the insclvency commencement date

8. |Name and registration number of the in | Sabbani Maruthi,

solvency professional acting as interim | IBBI/IPA-001/IP-P-02752/2022-2023/14202
resolution professional

g, | Address and e-mail of the interim resolution | Address: 303, Block 3C, Mhada New Towers,
professional, as registered with the Board Bangurngar, Goregaon (W), Mumbai - 400104,

Maharashtra
E-mail: Maruthi.Sabbani18@gmail.com
10. |Address and e-mail to be used for 303, Block 3C, Mhada New Towers,
correspondence with the interim Bangurngar, Goregaon (W), Mumbai - 400104,
resolution professional Maharashtra

E-mail: IP@SNDSCIRP.COM
Mobile: +91 7207315606

11.| Last date for submission of claims 19th August, 2026

12. | Classes of creditors, if any, under clause (b) of | Not applicable

sub-section (6A) of section 21,ascertained (no class of creditors has been ascertained)
by the interim resolution professional

13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. | Relevant Forms and ) (a) available at www.ibbi.gov.in
Details of authorized representatives are | () Not applicable
available at: '

Notice is hereby given that the National Company Law Tribunal, has ordered the commencement
of a corporate insolvency resolution process against Shree Nagai Devi Sugar Private Limited on
5th August, 2026.

The creditors of Shree Nagai Devi Sugar Private Limited are hereby called upon to submit their
claims with proof on or before 19th August, 2026 to the interim resolution professional at the
address mentioned againstentry No. 10 above.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit their claims with proofin person, by post or by electronic means.

Submission of a false or misleading proof of claim or of any information shall attract penalties
underthe Code.

(Sabbani Maruthi)

Interim Resolution Professional

Shree Nagai Devi Sugar Private Limited Place: Mumbai
IBBI Reg. No. IBBI/IPA-001/IP-P-02752/2022-2023/14202 Aug 08 2026
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FOR THE ATTENTION OF THE CREDITORS OF SHREE NAGAI DEVI SUGAR PRIVATE LIMITED
RELEVANT PARTICULARS

1. [Name of corporate debtor Shree Nagai Devi Sugar Private Limited
2. | Date of incorporation of corporate debtor |19th October, 2011

3. | Authority under which corporate debtor is| Registrar of Companies, Mumbai
incorporated/registered (Ministry of Corporate Affairs)

4. | Corporate Identity No./Limited Liability U15122MH2011PTC223251
Identification No.of corporate debtor

5. [Address of the registered office and principal | Registered Office: CSN 570/A, 573/A, Krida

office (if any) of corporate debtor Bhavan, Nandurbar, Dhule — 424001, Maharashtra
Principal / Works Office: Heera Business Group,
Krida Bhavan Building, Behind Municipal Council,
CSN 570/A & 5T3/A, Pardeshipura, Nandurbar —
425412, Maharashtra

6. |Insolvency commencement date in Sth August, 2026
respect of corporate debtor (order received on 06" August 2026)
7 | Estimated date of closure of insolvency | 1" February, 2027
resolution process (180 days from the insolvency commencement date)j

g. |Name and registration number of the in | Sabbani Maruthi,

solvency professional acting as interim | gg)/|pA-001/IP-P-02752/2022-2023/14202
resolution professional

g | Address and e-mail of the interim resolution | Address: 303, Block 3C, Mhada New Towers,
professional, as registered with the Board Bangurngar, Goregaon (W), Mumbai - 400104,

Maharashtra
E-mail: Maruthi.Sabbani18@gmail.com
10. | Address and e-mail to be used for 303, Block 3C, Mhada New Towers, Bangurngar,
correspondence with the interim Goregaon (W), Mumbai — 400104, Maharashtra
resolution professional E-mail: IP@SNDSCIRP.COM
Mobile: +91 7207315606
11.| Last date for submission of claims 19th August, 2026

12. | Classes of creditors, if any, under clause (b) of | Not applicable

sub-section (BA) of section 21,ascertained | (no class of creditors has been ascertained)
by the interim resolution professional

13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. [Relevant Forms and , (a) available at www.ibbi.gov.in
Details of authorized representatives are (b) Not applicable.

available at:
Notice is hereby given that the National Company Law Tribunal, has ordered the commencement
of a corporate insolvency resolution process against Shree Nagai Devi Sugar Private Limited on
SthAugust, 2026.

The creditors of Shree Nagai Devi Sugar Private Limited are hereby called upon to submit their
claims with proof on or before 19th August, 2026 to the interim resolution professional at the
address mentioned againstentry No. 10 above.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit their claims with proofin person, by post or by electronic means.

Submission of a false or misleading proof of claim or of any information shall attract penalties
under the Code.

(Sabbani Maruthi) Place: Mumbai
IRP-Shree Nagai Devi Sugar Private Limited Aug 08 2026
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